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Arun Bhansali, ]

Counsel for the petitioner submits that a Coordinate Bench of this Court in Laxmi
Kanwar vs. The State of Rajasthan & Ors. : S.B. Civil Writ Petition
No0.10048/2021, wherein identical issue was raised by the petitioner therein, has
passed order on 05.08.2021 exparte and, therefore, similar order may be passed
in the present case.

The Coordinate Bench of this Court in the case of Laxmi Kanwar (supra) inter-alia
observed and directed as under:

“By way of this writ petition, the petitioner is claiming that the agricultural land
held by her is falling under the command area, but despite making several
representations, the irrigation facilities have not been provided to the said land
by the respondents.

Learned counsel for the petitioner has submitted that similarly situated persons
have also approached this Court by way of filing various writ petitions and this
Court from time to time has disposed of those writ petitions while granting liberty
to the petitioners of those writ petitions to file appropriate representation before
the irrigation authorities concerned and further directions were also given to

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sanjay-appellant-hash-state-of-... Page 1 of 2



consider the representations of the said similarly situated persons strictly in
accordance with law within fixed time.

Learned counsel for the petitioner while placing reliance on the decisions of Co-
ordinate Benches of this Court in the cases of Krishan Kumar Vs. State of
Rajasthan & Ors. (SBCWP No0.3967/2008) decided on 13.4.2012 and Smt. Padam
Kanwar & Anr. Vs. State of Rajasthan & Ors. (SBCWP No0.1474/2021) decided on
27.1.2021 has prayed that similar type of directions may also be issued in this
writ petition as well.

In view of the above, this writ petition is disposed of with a direction that the
Executive Engineer, Charanwala Branch, Division-II, I.G.N.P., Bikampur, Bikaner
shall consider the representation along with the documents filed by the petitioner
strictly in accordance with law within a period of two months from the date of
receipt of certified copy of this order.

Stay petition is also disposed of.”

In view of submissions made, the present writ petition is also disposed of in the
light of and with similar directions as given in the case of Laxmi Kanwar (supra).
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